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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH , NEW DELHI
ORIGINAL APPLICATION NO. 203/2021

IN THE MATTEROF

Devidas Khatri ..Applicant
VERSUS

Union Of India &Ors.. ..Respondents

Replv on behalf of esp ndents no. 20, 8hri

BadriPrasad Amarnath R/o Sankargarh, Bara,

District, Prayagrail,

MOST RESPECTFULLY SHOWETH:

1. That a matter of original application
no.203/2021 titled Devidas Khatri wvs Union

of India &ors. Pertaining to the grievance

=

in this application against illegal mining
activities of Silica sand and washing

Q

plants of Silica sand in Shankargarh Bloc:

and nearby area like Pervaizabad, Lalapur,
Bankipur, Janwa, Dhara etc., of Prayagraj
District, U.P. is under consideration
before this Hon;ble Tribunal.

2. That in compliance of Order dated
06.11.2023 in Original Application No.
203/2021 the Joint Committee has filed its
report on dated 17.01.2024.

L

That 1t is pertinent to mention here that
as per order dated 19.01.2024, on the
basis of Joint Committee report dated

3

17.01.2024 expired mining lease holders
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as respondents in the

(e}

are impleade
present Original application.
That as per order passed by this Hon’ble

Tribunal the following reply is beinc

e

filed on behalf of respondent no.20.

That lease deed was executed in favour of

respondent no.20 Shri BadriPrasad Amarnath

R/0o Sankargarh, Bara, District, Prayagraij,
for a period of 20 years from 10.08.1973
to 09.08.1933, situated at vVill.-
Lakhnauti, Bara, sankargarh, District-
Allahabad, For kind perusal a photo copy
of lease deed 1is annexed herewith as

Annexure R-1 to this reply.

That in observations para 1.1 revels that
no mining activity found and the lease
agreement with the government has been
expired on 09.08.1993, and also in para
1.2 it is observed and reported that no
significant degradation of environmental
conditions observed.

That no Mining Operations is being carried
out by fhe respondent, and there is no
deliberate negligence and willful
violation of the environmental
regulations, and respondents are not
liable to pay compensation for the damage.
That respondent is law abiding citizen of

India and has always complied with the

IR TRRTES e PRSI, 1|



11.

prior information of site visit
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~

Environmental and mining laws, and never

indulged in violation of environmental

laws, and inspection report dated
17.01.2024 a&also reveals that that no
mining activity was found and no

significant degradation of environmental
conditions observed.

That it is pertinent to mention here that
silica sand mining lease of respondent no.
20 was expired before the EIA Notification
2006, so there 1is no gquestion of violation
of environmental norms, so the inspection
by joint committee of expired mining lease
regarding violation of environment of
respondent is bad in the eye of law.

That That no allegation of illegal mining
and transportation of silica sand has ever
been made by the mining department nor has
any first information report Dbeen filed
against the respondents

That respondent 1s law abiding citizen of
India and has aliways complied with the
Environmental and mining laws, and never

indulged 1in violation of environmental

laws,

. That That 1in reply of the observation

against respondents it is submitted that no

: 2 e - e

was Jglveil

to answering respondent no 20 so as to

&

et ey el
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enable him or his representative to Dbe
present during inspection, on the basis of
such inspection in violation of principles
of natural Jjustice. And therefore, the
report of Joint committee submitted on
alleged site wvisit 1in absolute secrecy

iithout any prior information to the

EI

answering respondent.

That it also clear from the joint committee
report and the observation made that mining
lease of respondent no.20 was expired and
no mining activity was found in the lease
area.

That it is pertinent to mention here that
the Respondent has not been found in
violation, as per report submitted by joint
committee.

That it 1is humbly requested and prayed

1</

that present reply/objection may kindly be
taken on record for kind consideration by

this Hon’ble Tribuanal.

That it 1is further humbly prayed that in view

of the above grounds, facts and circumstances,
and secure the ends of justice, final report
based on conjecture is completely absurd and
ought not to be accepted and deserved to be
ejected, in favour of the respondent,

L

therwise answering respondent

11

shall suffer

C

irreparable 1loss and injury.
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N Government of Uttar Pradesh A'SWAL
-Stamp ACC CodedlyP 1161808 L i g .

Dtsnt Court, F’rayag,r\3

Cerificate No. © IN-UP20854090348723W rHPO.- 9096?1 76524

Certificate Issued Date : 10-Apr-2024 12:31 PM istrict Sadar , Prayagra|

Account Reference - NEWIMPACC (SV)/ up14161804/ PRAYAGRAJ SADAR/ UP-AHD

Unique Doc. Reference . SUBIN-UPUP1416180437874232798321W E:

Purchased by . JITENDRA KUMAR GUPTA :

Description of Document . Article 4 Affidavit

Property Description . Not Applicable

Consideration Price (Rs.)

First Party > JITENDRA KUMAR GUPTA

Second Party . Not Applicable

Stamp Duty Paid By . JITENDRA KUMAR GUPTA

Stamp Duty Amount(Rs.) . 10

(Ten only)

A KL

i

M GUEPTA G R NDEA

SERNEA
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 203/2021
IN THE MATTER OF
Devidas Khatri ....Applicant
VERSUS
Union Of India & Ors.. ...Respondents

AFFIDAVIT
I, Jitendra Kumar Gupta S/o Amar Nath Gupta R/o0 FLAT NO. B-205,

Pushpendra elgin hight, elgin road civil lines Allahabad, Uttar
Pradesh,211001, do hereby solemnly affirm anddeclare as under:

1. That I am son of of respondent no 20 and authorized to represent the
respondents No. 2¢» >, ar~ 2% in the above mentioned Original
application and i am fully conversant with the facts and circumstancesof the
case and am competent to swear this affidavit.

2. That i have read and understand the contents of the Reply, hence swearing
the present affidavit.

3. The facts stated in the accompanying reply are true to my knowledge and
the submissions made therein are based on legal advice.

4. That the annexures enclosed to the petition are true copies of their respective
originals.

5. That the facts of the above affidavit are true and correct to my knowledge

and nothing false has been stated therein. Ve
DEPONENT

VERIFICATION

_ /" 1, the deponent above named, do hereby verify and state that the

R contents of this affidavit are true and correct to the best of my knowledge and

beliefand nothing is false and nothing material has been concealed therefrom.
Verified at Al}ahabad this the \! ay @f 2024.

S %
Mentifie by
Rdvocate to r\c n

. e true ang cor

e gnd attesied.
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THLS INDENTURE magde this e e L., day

a9 W A onge oiGe

of ..FXV%n&w&;.’.., 19,27, ., corresponding to.maveldaw®. ..t
~ oM ¢ grege - oY e

day of o ST wenn L., ..., 19%Saka era between the

Governor of UTTAR PRADZSH (hereinafter referred to as the
State Govemment which expression shall where the context
so admits be deemed to include the successors and assigns)

of the one part and Badrl Prasad son of Mahablr Prasad
When the Pro. Badri Prasad Amarnatn Shankargarh sfllanabad (herelnaft
lessee 1s an . g ,
individual, er referred to as "the lessee" wnlch expressiou shall where

the context so admits be Geemed to finclude his 'elrs execu-

tors, administrators, representatives and penﬁitteﬁ asslgnes

of the other part.

WHEREAS THE lessee hgg applied to the State Goveru
o @rFe
ment in accordance with the Minkral Concession Rules, 1960

Qhereinafter referred to as the sald rmles) for a mining

lgase'for Silicé Sand in respect of the lands described in
Parﬁ I of the Schedule hereunder written and has deposited
with the State Goverament the sum of Rs.1000/- as securlty

e

and the sum of Rs, 500/~ for meeting the preliminary expense

for a mining lease.

{[ kj‘agbp,mfv WITNESSETH that in counslderation of the rents .and

R 4 {{F‘q’{t w3

{far 3 T}« royalties, covenants and agreements by and in these present

Qo e GFRATHH, . and the Schedule hereunder written reserved and contained ¢

on the part of the lessee to be pald observed and performed

Mthe_State Government hereby grants and demises unto the

lessee, FETrEET

B N

et R
il e A It 1t g it s . -~ it
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A1l those the mines beds/veins seams of silica sa

(hereinafter and in the schedule referred to as the sald

Mineral) on situated lylng snd being in or under the lands

which are referred to in Part I of the sald Schedule, toge

"er with the liberties, powers and privileges to be exercis

.0or enjoyed in connection herewlth which are mentioned 1a

Part II of the said Schedule subject to the restrlctions at
conditions as to the exercise and epjoyment of such libert!
powers and privileges which are mentioned in Part III of ti
sgid Schedule EXCEPT and reserving out of this demise unto

the State Goveroment the llberties, powers and privileges
, %},q‘yb

"mentioned in Part IV of the sald Schedule to HOLD The preni

Ses hereby granted and demlsed unto the lessee from the ...

AR A Moy . U e
0'!?/:’\0%0‘00 day Ofroo‘o01'=‘wo--no 1973 , for th@ teIm Of
)4 ' 5o

,..,....,.,..,?quv37.:..., years theance next easuing

YIELDING AND PAYING iherefor unto the State Go?ermnent the
segversl renis and royaltles mentioned ia Part V © the sr{d
Schedule at the respective times therein specifled s:dject
to the provisions contaluned Lln Part VI of the snid Schedule

and the lessee hereby covenants with the Stake Goverament

“as”in Part VIT of the sald Schedule is expressed and the

State Goverament herehy covenants with the lessee as in Pall

:VIII of the saild Schedule as expressed AND it is hersby

mutually agreed between the parties hereto as in Part IX of

“the sald Schedule is expressed,

o %Vh‘) 4
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UTTAR PRADESH

Location and
arges of the

lease.

{Frar Goer)

gq ufes, sOu

A (1%2‘”« =

2 O

IN WITNESS WHEREQS t"nese presents have been execut

in manner hersunder appearing the day and year flrst asbove
written,

The Schefule above referred to;

PART I
THE AREA OF THLS LEASE
A11 that tract of lands situated at Lakhnautl in
(Pargana) Bara in the Registration District of Allahabad,
Sub~District Karchana and Thana Shank arg,arhl bearing Cadasta

Survey Nos. (Forest Area) containing an area of 18,00 hects

res or thereabouts delinheated cn the plan hereto annexed ar

thereon coloured red and bounded as foliows: -
. ' X VR
On the North by Boumd.uv) Lme of V\'U.age. Bhoisahi
On the South by Plo}y No 2 amd 29
. e <
y O <
On the East by Puv) of pPlot ~no 3 amd plot Ao 21 . > y
]
and
On the West by Bomyer Lamd amd Goundevy Lime ot village Pavdewn,
’ vy
hereinafter referred to as fthe said lands! 1
PART II

Libertles, Powers and Privileges to be exercised :

Te H o gimaimy, AATH enjoyed by the lessee subject to the restrictions and cond!
__tions in Part III,
To eater upon land L. Liberty and power at all times during the tem

and search for,win,

Work etec.

hereby demised to enter upon the sald lands and ,O searc':

[ T,
Gl‘,q'éj‘-llq




S
I
nu{ﬁs%‘(i)\\\éf
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tor, mins, bove, dlg, drill or win, work, dress, process,

convert, carry away and dispose of the sald mineval.

To sink, drive 2, Liberty and power for or in connection with any
and make pits
8hafts and of the purposes mentioned in this part to sink, drive, make,

inclines etc, _
maintain, and use in the szld lands any pits, shafts, incline

drifts, levels, water ways, alr ways and othexr wom - (and b

use malntain despen or extend any existing works of the tike

nature in the sald lands),

To briag to use 3, Liberty and power for or in connection with any’

machinery equip- ,
ment etc, of the purposes mentioned in this part to erect, construct,

maintain and use on or under the sald lands any englnes,
macﬁinary, plant, dressing floors, furnaces cocke oven, brick-
kilns, workshops, store-houses, bungalows, godowns,; sheds,
and other buildings and other works and conveniencés of the
l1ike nature on or under the éatd lands,

To make roads 4, Liberty and power for or In connection with any
and ways ete,

and use exist~ of the purposes mentioned in this part to
ing roads and 4 pa make any tramways,

ways, rallways, roads, alrcraft landing grounds and other ways in
or over the sald lands and to use malntaln and go and repass
. ]

0, with or without horses cattle wagons alrerafts locomotives or
“‘{"“/
(e

u W¥) other vehicles over the same (or any existing tramways, rail-
gq afwa, vain -

JIe 9o gfgarey, <a1s adges
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i
g -ways, roeds and other ways in or o”er‘tne satd la

such conditlions as may be agreed . 19..

18
5, Liberty and power for Zr in connectio

~To iuse water £rum

6. Liberty and power-for;o; Lp connootioh
”Stxaams~etc. R : - :

of' the purpose mentioned in this pe: ihut subjec
rights of any existing .or futore-1e5§oo;anduwithgﬁ
peruission of Collector Allahabad (ﬂe;einafter cé}

Collector Allahabead.) to appropriate and use water_fr

Streams, water courses, spriags o; ather soo;oes.i'
the sald land and to divert stepuuﬁ,pr.dam any swoh,_ﬁ
or water course and collect oxr impéuoa;gny such wapgrﬁanu
to.make construct and maintaip‘anyzygtéi course o@l&ox
dralns or reservoirs but not as"Eo{dopriye any calt
Igh?s,'villages, builQingSvor-waﬁgring?places fcrj“

'of:a reasonable supply of waterras pefore accustomed

-

any vay to foul or pollute any. stkeams or springs. Pro"ided_
tha the lesses shall not interfere with thy naviga”io
any navigable stream aor shall. divept such stream Without tl
-previous written permission of" the tate Govermment

1

To use land for E 7. Liberty and power to enter upon and use a: suffic

Stacking heaplng _
depositing ent part of the surface of the such lands for the‘purpoS 0
‘purposes, ;

staoking heaping storing or depositmng therein any. produo

Y oy T
of the mines or works carried on anf any tools xm . equi g

_ (ah""lpi earth and materials and substances”gug_or ralsed under

: | !
g ¥, T liberties and powers mentioned in this part,
- SO 'ia 5%k ) , )
q‘Bgﬂeﬁ E8bron ana . 8, Liberty and power to enter upon and useia
_.conveying away of " X
production. cleat part of the said lands to beneficiate any ore:

from the sald lands and to carry awg:-
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To olear brushwood - 9, Liberty and pover for or in connection with any

and 1o fell and

utilise trees ete,

No-building etec.
upon certain
places,

L

of the purposes mentioned in this part aﬁd subject to the
existing rlghts of others and save us provided in clause 3
of Part III of this Schedule to clear undergrowth and brush
wood and to fell and utllise any trees or timber standing o
found on the sald lands provided that the Collector or the
State Government may ask the lessee to pay for any trees or
timber felled and utilised by him at the rates specifled by
the Collector or the State Government,
PART Ill .

RESTRICTIONS AND CONDITIONS AS TO THE EXERCISE OF THE
LIBERTIES, POWERS AND PRIVILEGES IN PART II

1, No building or thlng shall be erected set up
or placed and no surface operations shall be carried on in
or upon any public pleasure ground buraning or burial ground
or place held sacred by any class of persons or any housse
or village site public road or other place which the State
Government may determine as public ground nor in such a
manner as to injure or prejudicially effect any buildings
works property or rights of other persons and no land shall
be used for surface operations‘which is glready ocdupied by
persons other than the State Gove?nment for works Or purpost
not included in this lease, The lessee shall not also inter-

fere with any right of way, well or tank,

Permission for sur- 2, Before using for surface operations any land

face operations
in a lapnd not
already in use,

M%M
{rer uw)
vwaﬁm Fo

Se To 'F‘HTW'-( Rk

which has not already been used for such oﬁeratio“s, the
lesses shall gzive to Collector, of the District two calendax
months pre&ious notice in writlng specifylng the uame «or
other‘description of the sltuation and the extent of the
land proposed to be so used and the purpose for which ther
same is required and the sald land shall not be so used if
objection 1s issued by the Collector within two moaths after
the TecelPt by him of such notice unless the objections so
stated shall on reference t0 the Sciate Goverament ba annulle

0r walved, P
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To Zut trees in 3, The lessee shall not without the express sanctlot
' rved
?gigg?e of the Collector cut down or injure any timber or trees on

the said lands but may without such sanction clear away any
brustwood or undergrgwth which interferes with an, operation:
authorised by thess presents, The Collector or the ©.ate
Government may require the lessee to pay for any'tr?es or
timbef felled and utillsed by him at the rates'specified by
_ the Collector of the District,
To enter upon re- 4, Notwithstanding anything in this Schedule contal
served forests,
néd the lessee shall not eanter upon any reserved forest
ineluded in the sald lands without previous sanction in
writing of the Divisional Forest 9fficer nor fell cut and
use any'timber or trees without dbtaining the sanction in
writing of that officer nor otherwise than iln accordance
with such conditions as the State Goverament may prescribe.
No mining operati- 5, The lessee shall not work or carry on or allow
ons within 50
metres of public to be worked or carried on any mining operations at or to
. Works ste,
: any point within a distance of 50 Metres from any Railway
line except with the previous written permis;ion of the
Railway Administration concerned or from ‘any reservolr, can:
or other public works such as public roads and buildings or
Inhablted site except With the previous written permission
of ths Collector or any other Officer authorised by the
State Government in this behalf and otherwise than in
accordsnce with such instructions, restrictlives and condi ti¢
either general or speciazﬂwaiggig;y be attached to such
permission., The said distance of 50 metres shall be msasuret
in the case of Rallway Reservolr or canal horizontally from
the outer toe of the bank or the ocuter edge of theuzggigz
as tﬁe case may be and in case of a building horizontally
4&leﬂuﬂjbj/a4u from the plinth thereof. Iu the case of village roads no

[y “orr) —

o7 whr, oy working shall be carried on within a distance of 10 metres
Se 4o gh .
S¢S wRaAT, of the outer edge of the cutting except with the previous

permission of the Collector or any other officer .uly aut'io

aTa.‘ﬂ'Ti;'
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¥ rised by the State Government in this behalf and otherwise
than in accordance with such directions, reostrictions and

. daeyge

additions, either géneral or special, which may be attached
1o such permlssion,
EXPLANATION _
For the purposes of this clause'the expression
'Reilway Administration' shall have the same meaning as 1t 1
defined to0 have in the Indian Rallway Act, 1890, Dby clause
(6) of Section 3 of that Act. 'Public Road' shall mean a
road which has been constructed by artificlally surfaced as
distinot from a track resulting from repeated use, Village
road will include any track shown in the Revenue ecord ar
village Road,
Pacllities for "6, The lessee shall allow existing and future
holders of Adjoln- _
ing Govt,licences holders of Government licences or leases over-‘any lend whict
and- Leases, ' '
is camprised in or adjoins or is reached by the land held by

the lessee reasonable facilitles of access thereto,

( PROVIDED THAT no substantial hindrance or interfere
nce shall be caused by such hOIders cf licences Or leases t¢
the operations of the lessee undev these presents, and if ar
controversy regarding such substantlal hin@rance and inter~
ference arises, the declslon of the State Government or any
officers suthorised in that behalf shall be final,

Provided also that falr compensation (as may be
mytually agreed upon or in the event of disagreement as may
be decided by the State Government) shall be made to the
lessee for all loss and damage sustalned by the lessee by

rgason of the exercise of this libexty,

Storing luww grade 7. In the absence of ready market for low grade or¢
ore for future : -
beneficiation, or such ore which may not be in demand in the market, the

lessee shall properly store such material for future benefi-

5 " tion
I /LCLL&% A cla .
! {drar ure)

{ v wfag, @
i

Ge Ko Afdaren, G@TH ch%ywwq

RERR ST R



To work other
mincrals,

To mgke Rallway's
and Roads,

WJLM‘:}M
e o)
< by, g
o e gfgargy, o
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PART IV
LIBERTIES POWERS AND PRIVILEGES RESERVED TO THE STATE
_GOVERNMENT.
1., Liberty and power for the State dovernment or
to any lessee or persons authorised by it in that behalf to
eater into and upon the said 1@§55a§53€o search for, win,
work, dig, get, raisé, dress, process, couvert andicarry
away minérals other than the sald minersls and any othgr
substanées and for those purposes to sink, drive, make,
srect, construct, maintuin and use such pits, shafts inclin
drifts levels and other lines, waterways, alrways, water
courses, drains, reservoirs, engines, machlnery, plant, buil
dings, canals, tramways, rallways, roadways and other works
and conveniences as may be deemed necessary or coanvenlent.
'PROVIDED THAT in the exerclse of such liberty and

power no substantial hinderance or interference shall be
caused to or with the liberties, powers and privilages of
the lessee under these presents, and 1f any controversy
regarding such substantial_hinderance and Interference arice
the decision of the State Governmeat or any offirer authuris
in that behalf shall be final, PROVIDED ALSO that fair com-
pensation (as may be mutually agreed upon or in £he event of
disagreement as may be decided by the State Covernment) shal.
be made to the lessee for all loss or damage sustained by th
Lesses by Teason or 1in consequence of the exercise of such
iiberty and power,

: 2, Liberty and power for the State Government or an:
lessee or persons authorised by %t in that behalfl to enter
into and upon the said lands and to make upon over or throug!
the same any railway, tramways, roadways or pipe lines for
any purpose other than those mentioned in Part Il of these

presents and to get from the saild lands stones, gravel, eartt

and other materials for making, malntaining and repairigyg

GJ‘:‘?( 5 H—T{ 1

a0
P



To pay dead rent

royalty whichever

1s greater,

Rate and mode

of

payment of dead

ront,

%MA A.D.JVM
(e )
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10,

~such rallways, tramways and roads Or any existing rallvays

o Ay

and roads and to go and repass at all times with or without
horses, cattle or other animals, carts, wagons, carriages,
locomotives or other vehicles over Jr along any such railwajy
tramways, roads, lines and other ways for all purposes and
as occasiou may reguire, provided that in'the exerclse of

such liberty and power by such other lessee Or person né
substantlal hinderance or interfersnce shall be caused to oz
with the liberties powers and privileges of the lessese under
these presents, and 1f any controversy regarding such subste
tial hinderance and interference arises, the decision of the
State Government or any Offlcer authorised ié that behalf
shall be final, PROVIDED ALSO that fair compensation as may
be decided by the State Government shall be made t.0 the 1ess'
by the State Goverament orlany lessee Or person authorised
by Lt, as the case may be, for all loss or,damage sustained
by the lessee by reason or in consequence of the exercise of
such libexrty and power;
PART V

RENTS AND ROYALTIES RESERVED BY THIS LEASE

1. The Lessee shall pay, for every year, except the
first year of the lease a yearly dead Tent as specified in
clause 2 of this part ln respect of the said mineral,

Provided that the lessee shall be liable to pay the
dead rent or royalty in respect Of sald mineral whichever is
higher in amount but not both.

2. Subject to the-provisions of clause I »7 this .a
during the subsistence of the lease, the lessee shall pay to
the State Government annual dead rent at the following rates
or such revised rates which may be communicated in writing
to the lessee by the Stete Government per mineral per hectart
of the lands demised and described in Part I of this Sche-
dule;

- o7 YHT



° Name of | irea of
Mineral | demlised 1and§ per hectare
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1 Rate of dead rent
I ia a year,

8ilice
Sand

-

18,00 hectares 1,During the Ist Nil

year,

2. During the 2nd .
year to Hth year
& 12,50

225. 20

3,During the 6th year
to 10th year

@ Rs, 25, 00 450, 00

\
4,Duriag the 1lth year

onvards @ Rs, 37,50 675,00

| deposit in the Govermment Treasury at Allahabad by the 3lst
March of the each year the dead reut specified above and the
surface Tent and water Tate as provided in clause 4 of this
part under the head "XXXII -~ Misc, Social & dsvelopmental

organisation Mineral ccncession fees"™ or as may be specified

The lessee shall pay to0 the State Government end

from time to time,

Rates and mode
of payment of
~Royalty,

the State Government and deposit in the Government Treasury

at Allahabad royalty in Tespect of the sald mineral removed

3. Subject to the provision of clause I of this Part

- the lessee shall during the subslstence of this lease pay to

by him from the sald lands under the head "AXXII-bMisc.

& developmental organisation Mineral concession fees® or as
may be specified from time to time in four instalments for
the period (1) April to June by 15th July (ii) July to Sept.
by 156th Oct, (iil) Oct. to Dec, by 15th Jan, and (iv) Jan, to
March by 3lst March of the year at the‘rate of ®Rs,1,00 per

tonne, These rates zre subject to alterations from time to til

as may be notified by the Govermment of India,

Payment of
surface rent and
wvater rate,

sy oo

vq ¥f=a 3T
Ga Fo @' = TR

PROVIDED THAT NO such rent and water rate shall be payable in

for the surface
ns surface rent

land revenues as

4, The lesseo shall alsoc pay to the State Government

G‘T& PASIEY

i Dead Tent payabl

area used by it for purpose of mining operati:
and water rate at such rate, not exceeding th

mey be determined by the Collector illahabad,
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respect of the occupation and use of tne area comprised in

any roads or ways to which the public have full right for

access.
PART VI
PROVISIONS RBLATING TO THE RENTS AND ROYALTIES
Rent and royalties 1. The rent, water rate and royelties mentioned in

to be free from
deduction etc,

YMode of computa-
tion of royalty,

Course of action
if rent and roya~
lties are not
Pald in time,

Lessee. t0 pay
Teats and royal-
ties taxes etc.

(" »
=q g, g
Fa ¥ o g7, AETR

Part V of this 3chedule shall be paid free from any deductio-
ns to the State Govermment at Allahabad in the manner herein.
before provided in clauses 2 end 3 of Part V of thls Schedule

2, For the purposes of computing the sald royalties
the lessee shall keep a cOrrect account of the mineral produ-
ced and despatched and the mineral bénéficiated. The aécouhts
as well as the weight of the mineval in stock or ir the
progess of export may be checked by an offlcer authorised
by the Central or State Goveranment,

3. Should any reant, royslty or other sumé due to
the State Govermment under the terms and coniitions of these
presents be not paid by the lessee within thé prescribed time
the same may be recovered on & certificate of such officer a:
may be specified by the State Goverament by general or speci:
oréér, in the same manner as an arrsar of land revenue,

PART VII
THE COVENANTS OF THE LESSEE

1. The lessee shall pay the rent, water rate ang
royalties reserved by thls lease at such tiﬁe and in the
manner provided in PARTS V AND VI of these presents and shall

also pay and discharge all taxes, rates assessment énd
imposition whatsosver being in the nature of public demands
which shall from time to time be charged, assessed or imposet

by the authority of the Central and State Goverument upon or

~In respect of the premises and works of lessee in common witt

other premises and works of a like nature except demands for

land revenues,

&8

~2
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To maintain and 2, The lessee shall at his own expense erect and at

Keep boundary o )

marks in good all times maintain and keen in repair boundary marks and

order, . _ ‘ _
pillars according to tihe demarcatlon tc be shown in the plan
annexel to this lease. Such marks and pilllars shall be suffi-
clently clear of the shrubs and other obstructions as to allc
gasy ldentification, )

To cbmmence 3, Unless the State Goverument for good cause permit

Operutions within ‘ A
a year and work otherwise, the lesses shall conmence operation within one
in a workmapn-

like manner. year from the date of execution of the lease and shall there-

after at all times during the continuance of this lease searc
for, win work and develop the sald mineralslwithOut'voluntary
intermission in 2 skilful and workman-like manner and as
prescribed under clause 12 herelnafter without doing or
permitting to be done any unnecesary or avoidable damage to
the surface of the said lands or the crops buildlng structure.
or other property thereon. ¥or the. purposes of this clause
operatlons shall include the ersction of machinery laying of

a tramway or construction of a road ia connection with the

nine,
To indemnify 4, The lessee shall make and pay such reasonable
Govt, against all ' '
claims, satlsfaction and compensation as may be assessed by lawful

authority in accordance with the law in force on t' s subjen.
for all damage, injury or disturbance which ﬁay be dore by

him in exercise of the powers granted by thlis lease and shall
indemnify and keep indemnified fully and complecely the State
Goverament against .all cleims which may be made by any person
Oor persons in respect of any such damage, iajury or disturbanc

and all costs and expenses in connection therewith,

To secure and C 5. The lessee shall during the subsistence of this
keep {u good con-

dition pits lease well and sufficlenily secure -ad keep open with timber
shafts etc,

or other durable means all pits shafts and workings that may

Hrratl v/;”” be made or used in the said lands and make and maintain

Ay ) sufficlent feaces to the satisfaction of the State Govermment
eq iy, gam '

oy yfgatRy, ..o round every such plts shafts or workings whether the same is

abandoned or not and shall during the same period keéP all

w5y
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workings in the sald land éxcepszuch as may Be>abandoned
accessible free from water and foul air as far’as possible,

i | 6, The lesses shall strengthen and support Lo the
satisfaction of the Railway Administration concerned or the
State Government as the case may be, any part of the mine
which in its opinion requires such streangthening or support
for the safety of any Reilway, rercervoir, canal road and any
other public works oOr structures,

7. The lessee shall allow any Officer authorised by
the Central Government or the State Government in that behal:
to enter upon the premises including any bullding excavation
or land comprised in the lease for the purpose of inSPecting,
examining, surveying, prospecting, and making plans thereof
sampling and collecting any data and the lessege shall with
proper person employed'by the lessee and acquainted with the
mines and work egge£1d21i; assist the officer, agents (servar
and workmen 1n conducting every such inspection.and shall aff
-d them all facilitles informatlon coanected with them the
working of the mines which they may reasonably require and
also shall and will conform to and observe all orders and
regulatlons which the Central and the State Goveraments as
the result of such inspection or otherwise may from time to
time see fit to impose,

8. The lesses shall without delay send to the Collec
tor a report of any accident causing death or serious bodily
injury or serious injury to property or seriously affecting
or endangering life or property which may oceur in the course
of the operations under this lease,

9. The lessee shali report to theVState Goverument
the discovery in the leased area of any mineral nc¢ specifted
ln the lease within sixty days of such discovery alo.g with
full particulars of the nature and position of eaén-such'find_

If any mineral not specified in the lease is Biqcovered in "th

leased area, the lesses shall not win and dispose of such

a-lé\r VWit
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mineral unless such mineral is included in the lease or a
separate lease is obtained therefor,

10, The lessee shall at all time durlng the said
tem keep or éause to be kept at an office to be situated
upon or near the saild lands correct and intelligible books
of accounts which shall contaln accurate 'entrles showing
from time to time:

(1) Quantity and quality of the sald mineral reall
ed from the sald lands., |

(2) Quantity of the various Quélities of ores

beneficiated or converted.

(3) Quantities of the varlous qualities of the sai

< 'y
mineral sold and exported separately, H f
rimey

. (4) Quantitlies of the various qualities of the sal
otherwlse disposed of and the maruer and purpose of such
disposal,

(5) The prices and all other particulars of all
sales of sald mineral,

(6) The nunber of persons enployed in the mines
or works or upon the said lands specifying nationality,
qualifications and pay of the techalcal personnel,

(7 Such other facts, particulars and clrcumstance
as the Central or the State Government may from time to
time require and shall also Turaish free of charge té.such
officers and at such time as the Central and State Govern-
ments may appoint true and correct abstract of all or any
such books of accounts and such infomation and returns to

all or any of the matters aforesaid as the State Government

may prescribe and shall at all reasonable times allow such

-offlcers as the Central Government or the State Goverament

shall in that behalf appoint to enter into and have fres
access to the said officers for the burpose of examining an
lospecting the sald books of accounts plans and record s¥ignd

to make coples thereof and maké extract therefrom.

11, The lessee shall at all 4mes during the said

—
GTYT T
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term maintain at the mine office correct intelllgible up-to-
date and complete plans and section of the mines in the sald
lands, They shall show all the opergtionst and workings and
all the trenches, pits and drillings made by him in the cour
se of operations carried on by him under the lease, faults
and other disturbances encountered end geologlcal data and

all such plans and sections shall be amended and filled up
by and from actual surveys to be made for that purpoése at th
end of twelve months or any period specified from time to
time and the lessee shall fumish free of charge to the
Central and State Governments true and correct copies of
such plans and sections whenever required, Accurate records
of all trenches, pits and drillings shall show: |

(a) The sub-soil and strata through which they pass

(b) Aany mineral eg;eounterede

(¢) Any other matter of intarest and ali dats requi
red by the Central and State Govermmeants from time to time,

The lessee shall allow any officer of the Central
or ths State Government, authorised in this behalf by the
Central or the State Goveranment, to inspect the same ét,all
reasonable times, He shall also supply when asked for by the
StFte Goverament/The Director, Geological Survey of India/
Thé Director, Indian Bureau of Mires/The Director, Geology
and Mining, U.,P, a composite plan of the area showing thick-
ness, dip, inclination, étc., of all the sewné as also the
quantity of reserves quality-wise,

12, The lessee shall be bound by 5gch rules as may
be issued ;gpm time to time by the Goverament of India undex
Section 18 of the Mines and Minerals (Rezulation and Develop
ment) Act, 1957 (Act 67 of 1957) and shall not carry on
mining or other operations under this lease in any way other
than as prescribed under the fules made under the sald Act.

13, (a) Unless specifically exempted by the State

Governmment the lessee shall provide and at all times keep at

C"réj‘ Y
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or near the pit head or each of the plt heads at which the
sald mineral shall be brought to bank a properly constructe
and efficien£ welghing machine and shall welgh or cause to
be welghed thereon all the sald minerals from time to time
brought to bank sold, exported and converted and also the
converted products and shall at the close of each day cause
the total weights, ascertained by such means of the saild
minerals, ores, products raised, sold, exported and convert
during the previous twenty-four hours to be entered in ths
aforesald books of accounts, The lessee shall permit the
Stats Goverament at all times during the said temm to emplo
any person or Persoﬁs to be present at the weighing of the

sald mineral as aforesald and to keep accounts thereof and

to check the accounts kept by the lessee., The lessee shall

glve seéen days previous notlce in writing to the Collector
Oof every such measuring or weighing in order that he or som
officer on his behalf may be present thereat.

(b) The lessee shall when so required by the State
Govermmant, provide and at all times keepP at such sultable
site as may be specified by the State Government (other tha
the lands hereby demised) properly constructed znd efficien
welghing machine/machines, severally or jointly with other
lessee or lessees and shall welgh or cause tO Dbe rai ghed
thereon the said mineral from time %o tlme brouzht dvring
the process of expvort, The lessee shall pngit the Sﬂéte
Government at all times during the said term “o émploy any
persqn or persons to0 be present at such welghing of the Sar
mineral as aforesaid and to check the welghment entered in
the accounts of the lease. _

(¢} In case the welghts teken at (a) and (bj diffe
the highest of such weights shall be tzken as the quantity
on which royalty be computed. |

14, The Lessee shall allow any person/persons

gppointed in that behalf by the State Goverament st any tim

m‘é"i YT
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or times during the sald térm 10 exanine and test every
welghte used therewith in order 10 ascertain whethe™ the same
respectively are correct and in good repalr and ofder and 1if
upon any such examination or testing any such welghing machif
ne or welghts shall be found incorrect or out of repair or
order the State Goverament may require that the same be
adjusted, repaired and put in order by and at the expense of
tﬁé lesses and if such requisition P2 not complied with withi
fourtesn days after the srme shall have been made, the State
Government may cause such welghing machine or welghts to be
adjusted, repaired, end put in order and the expense of o
doing shall be pald by the lessee t0 the State Government on
demand and if upon any such examinatlon or testing as afore-
cald sny error shall be discovered in any welghing machine o
welghts to the prejudice of the State Government such error
shall be regarded asg having existed for three,calendar month:
Previous to the discovery thereof or from the last occasion
of s0 examining and testing the same welghing machine and
welghts in case such occasion shall be within such period of
three months and the sald rent and royalty shall be paid and
accounted for accordingly. '

'15, The lessee shall make and pay reasonable satis-
faction and compensation for all damage, injury or disturban:
of person or property which may be done by or on the part of
lessee in exercise of the liberties and power granted by
these presents and shall at all times save harmless and keep
Indemnified the State Govermment from and against all suits
claims and demandg which may be brought or made by any persot
Or persons iu respect of any such damage, injury or distur-
bance,

16, The lessee will exerclse liberties ar [owers

hereby granted in such a ménne: as 1o offer no unnecessary
or reasonable avoidable obstructions or interruption to the

development and working within the said lands 4f any mineral:

_é& :
64\h57d7{
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not included in tnis'léase and shall at all times afford to
the Central and State Goverament and to the nolders of
prospecting licences and mining leases in respect of any suct
minerals or any minerals within any land adjacent to0 the said
lands as the case may be reasonable means of access and safe
and convenient passage upon and across the sald land to such
minerals for the purpose of getting working developlng and
carrying away the same provided that the lessee shall recel ve
reasonable compensation as may be mutually .agreed .pon or *a
the event of disagreement as may be declided by the St-ve
Govermment for any damage or injury which he may sustain by
reeson or in consequence of.tne use of such padsage by éucp
lessees or holders Of-Prospecting licences.

17, (1) The lessee shall not, without the previous

consent In writlng of the State Goverumsat,

(a) asslgn, sublet, mortgage, or in any other manne:

transfer the mining lease or any right, title or interest
therein;
or

(b) enter into or make any arrangement contract or
understanding whereby the lessee wili'or may be dirsctly or
lndirectly financed to a substantial extent by or under whict
the lesses's operations or undertskings will or may be subs«
tantislly controlled by, any person or body of persons other
than the lessee, '

Provided that the Staie Goverament shall not give it
written coasent unless |

(c) the lessee has furnished an affidavit alongwith
his application for transfer of the mining lease specifying
therein the amount that he has already taken or proposes to
take as consideration from the transferee, -

() the transfer of the mining lease is to be made f
a person or body directly undertaking mining-operation.

(2) Without prejudice to0 the above provisions the

lessee may subject to the conditions specified in the provisi

mﬁsm(
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t0 rule 35 of the sald rules transfer this lgase or any
right, title or interest therein, to a person holdiag a
certificate of approval ghd an lncome-tax clearance certlfi-
cate from the Income-Tax O0fficer concerned, on payment of a
fee of rupees one hundred to the State Government:

PROVIDED that the lessee shall mgke available to

"the transferee the origlnal or certified copies of all plans

of abandoned workings in the area and in a belt of 65 metres
wide surrounding 1t N oo

(3) The State Governmen&?ygy order in writing,
determine the lease at any time if the lesses has in the
opinion of the State Government, committed a breach of any
of the above prcvisions or has transferred the lease or any
right, title or interest thereln otherwise than 1lun accordanc

O\ .
with clause (2): aege #

Provided that no such order shall be malte withouv
glving the lessee a reasonable opportunity of st.uing hi-

case,

Not 10 be financed 18, The lease shall not be controlled and the lesse
or controlled by a :

Trust, Corpora-
tion, firm or
Person.
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shall not allow himself to be controlled by any Trust, Syndi
cate, Corporation, Firm or person except with the written
consent of the Central Goverament, The lessee shall not
enter into or make any arrangement compact or understanding
wq§reby the lessee will or may be directly or indirectly
flnanced by or under which the lussee's operations or under-
takings will or may be carried on directly or indireﬁtly by
or for the benefit of or subject to the control of any T;ust
Syndicate, Corporation, Pirm or Person unless with the
written sanction given prior to such arrangement campact or
understanding belng entered into or.made of the Central
Government and any or every such arrangement ¢ompact or
understanding as aforesald (entered into or made with such
sanction as aforesald) shall only be eatered {nto or made

and shall always be subject to an exbress condition binding

upon the other party or parties thereto that on the occasior
a Sy g
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of a state of emergency of which the President of India in

. his discretion shall b» the sole fudge 1t shall be terminable

if s0 reguired in writing by the State Goverument and shall
in the event of any such requisition basing made be forthwith
thereafter determinéd by thne Lessee accordingly,

19. Whenever the security deposit of Rs,1,000 or
any psrt tnereof or any further sum herezfter deposited with
the State Government in reoplenishment thereof shall be for-
felted or applied by tne Central or State Government pursuant
to the -power hereinafter declaved in tha* behalf the lessee
shall deposit with the State Goverument such further sum as
may be éufficient with tne unappropriated part thereof to
bring the amount in deposit witn the_State Government upto
the sum of Rs, 1,000,

20, The lessee siall at the expiration or sooner
determination of the said term or any renewal thereof deliver
up- to the State Govermment all mines, pits, shafts; Inclines,
dg}fts, levels, waterways, alrways, and other works now
existing or hereafter to be sunk or made on or under the said
lands except such as have been abandoned with the sanction of
the State Government and in any ordinary and fair course of
working all engines, machinery, plant, buildings, structures,
other works and convenisnces which at the commencement of the
sald term were upon or under the sald lands and al’ such
machinery set up by the Lessee below ground which cannot bpe
removed witnout causiag 1nj;ry to the mines or work:s under
the sald lands (except such of the same as may with the sanc-
tion of the State Govermment have become disiused) and all
buildings and structures of bricks or stone erectedlby the
lessee above ground level in good repalr order and condition
and £it in all respect for further ﬁorking of the sald mines

and the sald mineral,

2l, (a) The State Goverument shall from time to time

and all times during the said term have the right (to be

A
er Gty TR T
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exerclsed by notice ia writing to the lessee)of pre-
anption of the said minerals (and all'prdducts faereof}
1ying 1n or upon the said lands hereby demised or elsewhers
under the control of tlie lessee and the lessee snall with
all possible expedition deliver all minerals or products

of nilnerals purchnased by the State Goverament under the

“power conferred by thls provision in the quantitles at the

tlmes in thé manner and at the place specified in the notic
gxercising the saild right,

(b) Should the ri:ht c. Pre-enption conferrsd
by this pﬁesent provision be exerclsed and a vessel charter
ed to carry the minerals or products thereof procurred on
behalf of the State Government or the Central Government

be detained on demurrage at the port of loadlag the lesses

.shall pay the amount due for demurrage accordiag to the te

ms of the charter party of such vessel unless the State
Government shall be satisfied that the delay is due to
causes beyond the control of the lessee, '

(c¢) The price to be pald for all minerals or
products of minerals taken in pre-emption by the State-
Government in exercise of the right hereby conferrsd shall
be the fair market price prevailing at the time of pre-
emption PROVIDED THAT in order to assist in arrivinéwat
the sald fair market price the lessee shall if so required
furnisn to the State Govermment for the confidential
information of the Goverument particularslof the quantltie
descriptions and prices of the said minerals or products
thereof sold to the other cgstomers and of charters
entered into for freight for carriage of the same and shal
produce to such officer as may be directed by the State
Government original or suthenticated coples of contracts
and charter parties entered into for the sale ¢ freightag

of such minerals or products.

N
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(&) In the event of the existence of a state of
war or emergeacy (of which exlstence the President of India
shéll be the sole Judgs and é notification to this effect
in the Gazette of India shall be conclusive proof), the
State Govermment with the consent of the Central Government
shall from time to time and all times during the sald term
nave the right (1o be exercised by a notice ln writing to
the lessee) forthwith take possession and control of the
works, DPlant, machinery and premises of the lesser on or in
connection with the said lands or operations und:x thic leas
and during such possession or coutrcl the }essee_ﬁnall cott-
form to and obey all directions given by or on behalf iggtgg
Central Governmeat or State Government regaxding the use‘§%’
employment of such work, plants, Prenlses and minerals,

PROVIDED THAT fair compeasation which shall be determiuned

_in default of agreenent by the State Goverament shall be

e

pald to the lessee for 2ll loss or damage sustained by him

by reason or in consequence of the exercise of the powers
conferred by this clause and PROVIDED ALSC THAT the exerclse

of such powers shall not determlne the sald term hereby

granted or affect the terms and provisions of these presents

H He GO
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ens of bthess pre&au&E further than may be necessary to give

gffect to the provisions of thlis clause,

22, The lessee shall not employ, in connection with
the mining operations, any person who is not an Indlan
L )

~ 3
Natlonal exeept with the previous approval of the Central

Government,

23, 1f any of the works or matters which in accorda

%1 Gaio G0
ace with tihie copvenants iu that behalfl hereinbefore containe
are to be carried or performed by ithe lessee be not so carri

out or performed within the time specified in that behalf,
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the State Goveranment may cause the same to be carried out or
performed and the lessee shall pay the State Government on
demand all expenses which shall be incurred in such carrying
out or performance of the same and the declsion of the State
Government as to such expeanses shall be final.

24, The lessee shall furnish-

(a) all geo-physical data relating to mining fields
or engineering and ground water surveys, such agwéﬁég§{§
maps, sections, plans structures, contours maps logging,
collected by him during the course of mining operations to
the Director, Geologlcal Survey of India, Calcutta, and
Director Geology & Mining, U.P.

(b) all information pertalning to investigations of
radio active minerals collected by him during the course of
mining operations to the Secretary, department of Ltamic
Bnergy, New Delhi and Director Geology & Mining, U.P.

Data or informatlon referred to above 5 a1l be
furnished every year reckoned from the date of crmmencement
of the period of the minlaz lease.

29, The lessee undertakes that, if so required by
the State Goveramsnt or aﬁy of flcer authoriced by 1t at aéy
time’bui at not less than 3 months notice, he shall supply
the whole or such part as may be required of silica sand tha
he shall win from tﬁe leased area for the utilisation in
Sugar/such induﬁﬁyy industyies and industrial plants'as nay
bé‘required by khe.State-Government or any officer authorise
by 1t, in such QVent, the price quality and other terms
regarding such supply will be mutually agreed upon betwsen
the lessee and the consumer to whom the suoply is to be made

PROVIDED THAT i{f the lessee and the consumer fail
10 mutually agres as aforesald tne price, gquality and other
terms will be decided by the State Govermmeat (which will
be binding on the lessee), tne price being ‘the fair price tc

be decided on the same principle as is contalned in clause

il — —
r:ﬁé'l NI YK
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21(¢) of Part VII, snd the lessee will show to the State
Government the books and accounts, in order to arrive at a
pate price,

REGULATION OF PRICE BY STATE GOVERNMENT

°6. The State Goverament will at any time during
the sald term be entitled to fix the sale price of silica
sand t0 be extracted by lessee from the demlsed pramises
and shall also be entlitled to revise from time to time the
sale price so fixed in accordance with this clause, the
fixation and revision of sale price to bs based on the cost
of extractlon to the 1es£g;%5hﬁ;lus such percgntage or L
profit of not less than 5 percent as the State Govermment
hay consider reasonable and upon such fixstion or revision
the lessee shall not sell the silica sand at a price differe.

nt from that fixed or revised as aforesaid.
W e ge

1

27, The sald %sw land shall be demarcated by the
Diresctor, Geology & Wining, U.P. or his representative whoss

decision in that behalf shall be final and binding on the

lessea.
PART VIII
THE CQVENANTS OF THE STATE GOVERNMENT
Lessge may hold 1. The lessee paylng the rents, water rate and
and enjoy rights '
quitely, royalties hereby reserved and observing and performing all
. the covenants and agreements hereln contained and on the

part of the lessee to be observed and performed sr .11 and

may quietly hold and enjoy the right_and pfémiseb herely
' demlsed for agd during tne'term herety granted witnout any
i“*’?:;ﬁa;g:;rv unlawfulhintarruptlon from or by the State Govarqment, or

KAl “f“' "’”"I\’"__ 8y person rightfully claiming under it,
Se e mhe o T :

Acquisition of 2. If in accordance with the provision of Clause 4
land-of third '

parties and co- of Part VII of this Schedule the lessee shall offer to pay
mpensation

- thereof, t0 an occupler or the surface of any part of the sald lands

compensation for any damage or injvry which may arise from

LN -

Q

« G1TE VI
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the proposed operations of the lessee and ths eald oceupler
shall refuse his consent to the exercise of the right and
powéra reserved t0 the State Government and demls i to the
lessea by these presents and the lessee shall Teport tlie
matter to the State Goverament and shall deposit with it
the amount offered as compensation and 1f the Central/State
Government are satlsfied that the amount of compensation
offered is fair and reasonable or if it is not so éatisfied
abd the lesége shall have deposited with it such further
amount as the State and Central Governments shall consider
falr and reasonable the State Goviroment shall order the
ogcoupler to allow the lessee Lo enter the land and to cervy
out such operations as may be necessary for the purpose of
thls lease, In assessing the amount of such compensation the
State Goverameat shall be guided by the prianciples of the
Land Acquisition ict,
To renew 3., Where tne mining lease relates to any mineral
not specified in the first schedule tO the Act, it shall
be renewed for one”é?;ogyigt exceeding ﬁhe period specified
in sub-section (2) of section 8 of the Minesland Minerals
(Regulation and Development) Act, 1957 at the option of the
lessea:

Provided that the State Govermment may for reasons
t0 be recorded in writing reduce the area applied for,

If the lease 1s in respect of Minerals specified
in the Ist schedule to the Act, renewal will be subject to
the prior approval of the Central Goverament.

If the lessee be desirous of taking a renewed lease

Wu@;ﬂj;\w Of the premises hereby demised or of any part or parts to
{frr %

<q ghaa, gaw them for a further term from the expiration of the term

To doe Hfaay:“;j'.l e

hereby granted and is otherwiss eligible, he shall prior to

the expiration of the last mentioned term glve t0 the State

migiyj%r(
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Govermment six calendar ménths‘ previous notlce in writing
and shall pay the rents, rates and royalties hereby reserved
and shall observe and perform the several covenants and
agreements nerein contain and on the part of the lessee

40 be obgerved and performed upto the expiration of the

term hereby granted, The State Government on receipt of
application for renewal shall consider it in accordance'with

rule 28 of the sald rules and shall pass orders as it deesms

" fit, If renewal. is granted, the State Government will at the

expanse of the lessee and upon his executing and deliveriug
to the State Govermnment if reguired a/coanterpar* thereof
execute and deliver to the lessee a renewed lease of the
said premises or part thereof for tne further term of 20
years as specified in sub-section (2) of Sectibn 8 of the.
Mines aad Minerals (Regulation and Development) Act, 1957 at
the option of the lessee, at such rents, rates and royalties
and on such terms and subject to such rents, covenants and
agreements including this oresent cogvéggai t0 renew as shal
be in accordance with the Mineral Concession Rules, 1é60,
applicéble 10 silica sand on the day next following the
explration of the term hereby granted;

4, The lessee may at any time de£ermine'this lease
by glving not less than 12 calendar months notice in writing
10 the State Govermmenl oOr to such officer, orlauthority as
the State Government may specify in this behalf and upon the
expiration of such notice provided that the lessee shall
upon such expiration render and pay all rents, water rates,
royalties, compensation for damages and otheé moneys which
may then be due and payable under these presents to the Less
Or Oor any -other person or persons and shall deliver these
presents to the State Government then this lease and the
sald term and the liberties poweré and privileges hereby

granted shall absolutely cease and determine but without

prejudice to any right or remedy of the Lessor iﬁ respect of
w $Iy g
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any breach of any of the covenaats or agreements contained
in t hese presents, _

4= p, The State Goverament mey on an application
made by the lessee permit him to surrender one Or more
minerals from his lease which is for a group of minerals on
the ground that deposits of that mineral have since exhaust~
ed oxr depleted td such an extent that it is no longex
possible to work the minersl economically, subject to the
condition that the lessee-

(&) makes an application for such surrender of
mineral 2t least six months before the intended date of
surrender, and

(b) gives an undertaking that he will not cause
any hinderance in the working of thes mineral so surrendered
by any other psrson who is subsequently granted a minling

lease for that mineral, e

Y ooleHo

Refund of securi- 5, On such date as the State Goverament may elect

ty deposits.

Obstruction to
inspection, -

o
Utea 2,61 .
s Yot
o ghee, IEv

. e gfRar@En, «dhe

within 12 calendar months after the determmination of this
lease or of any renewal. thereof, the amount of the securitv
déposit pald in respect of this lease and ‘then rumaininyg
1n deposit with the State ‘Government and not requived to be
applied to any of the purposes mentioned in this lease shall
be refunded to the lesses. No interest shall run on the
secu?ity deposits.
' PART IX
GENERAL PROVISIONS SR

. X
6SslgMee
1. In case the lessee or hls-transfereegdoes not

allow entry or inspection by the officers authorised by the
Central or State Govermment under clauses (1), (]) or (1) of
sub-rule (1) of rule 27 of said rules, the State Goverament
shall glve notlce in wrliting to the lessee requiring him to
show czause within such time as may be speclified in the notic

why the lease should not be determined gnd his security

76 i
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of default in
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deposit forfeited, and if the lessee fails to show cause’
witnhlo the aforesaid time to the satlsfaction of the State
Goverament, the State Goverument may determine the lease and
fovefeit the whole or part of the security deposit,

- 2, If the lessee or his transferee or assignee
makes any default in payment of .rent or wéter rates oOr
royalty as required by Sectlon 9 of the iLct or commlits a
breach or any of the conditioans and covenants other than
those referred to ia covenant (1) above, the State GoOvern-
ment shall give notice to the lessee requiring him to pay
the rent, water rate, royalty or remédy the breach, as the
case may be, within sixty days from the date qf recelpt of
the notice end if the rent, water rate and royalty are not
paid or the breach is not remedled within su;h period, ghe
State Govermment may without prejudice to any proceedings
that may be taken egainst him determine the lease and forfe

the whole or part of the security deposit.

3, In cases of redeated breachers of covenants and

Tepeatsd breaches

of covenants,

agreements by the lessee for which notlce has beea given by
the Stete Government in accordance with clauses (1) and (2)
aforementioned on earlier occasion, the State Goverament
without giving aay furthsr noE}c@, may lmpose such penalty
not exceeding twice the amount of annual dead rent sbeclifie

in glause 2 part V,

Fallure to fulfil 4, Tailure on the part of the lessee to fulfil any

the terms of
lease due to
'foree majeure’

an
iy o)
wfas, Wi

afaaran, -

of the terms and conditions of_this lease shall not glve
the Central or State Government any claim agains *the lesse
or be deemed a breach of this lease, in so far as su=i
failure 1s considered by“the sald Government to darise from
force majeure, and if through force majeurs the.fulfihnent
by.the lessee of any of the terms and conditions of this
lease be delayed, the period of such delay shall be added t
the period fixed by thls lease, In this clause the expressi

on !'Force Majeure' means Act of God, war, insurrection, ri

cl':f?" I 17
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Losses tolremove
his thedlxr properl-
ties on ths expiry
of the leass,

Forfelture of
Property left
more than six
months after

determination
of lease,

WM G
feay T )
« o wfee, S
g i wfgary, S7s

e
eivii-commotion, strike, earthquake, tide, stomm, tidal
wave, flood, lightenlng, explosion, fire, and any other
nappening which the lessee could not reasonably prevent

or control.

5, The lessee having first paid §ad discharged
rents, rates and royalties payable by ;igiaé.of these
presents may at the expiration or sooner deteraination
of gald term or within six calendar months thereufter

(unless the lease shall be determined under clauses 1

“and 2 of this Part in that case at any tiue not less

than three calendar months nor nore than six calendar
moanths after such determination) take down and remove for
nls own benefit all or any engines, machinery, plant ,

buildings, structures, tramways, railways and other

works erectlons and convenlences which may have been

erected, set-up or placed by fne lessee in or upon the
sald lands which the lessee is not bound to deliver to
the State Government, under clause 20 of Part VII of
this Schedule and which the State Goverameat shall not
desire to purchase,

6., If at the end of six calendar months af ter
the explration or sooner determination of tne sald term
under the provision contained in clause 4 of Part VIII
of this Schedule become effective there shall remain
In or upon the said 1and any engines, machinery, plant,
buildings, structures, tramways, rallways and other
work, ergftion and conveniences or other property wpich
are not required by the lesses in connectioﬂ‘QiLh
operations ia any other lands held by him under pros-
pecting licence or mining lease the same shall if not
removed by the lessee within one calendar month after
notice in writing requiring their removal has been

glven to the lessee by the State Goverament be deemed

-~
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(& h i
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Immunity of State
Government from
liaebility to pay
compensation,
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to become the property of the State Governmeat and may

be sold or disposed of in such manner as the State
Govermment shall deem fit without liability to pay any

compensation or to account to the lessee in respsct

thereof,

7. Bvery notice by these present required to
be glven to the lessee shall be glven in writing to
such person resident on the sald lands as the lessee
may appoint for the purpose of recelving such notlces
and If there shall have been no0 such appoinhneni then
every such notice shall be sent t0 the lessee by regls-
tered post addressed to the 1essee at the address
recorded in thls lease or at such other address in
India, as the lessee may from time to time in w .ilng
to the State Govermment designate for ihe receipt of
notlices and avery such s;rvice shall be deemed -cO be
proper and valid service upon the lesses and shall not
be questioned or challenged by him,

8., If in any event the oOrders of thé State
Government are revised, reviewed or cancelled by the
Central Government in pursuance of proceedings under
,Chapter VII of the Mineral Conc.ssion Rules, 1960,
the lessee shall not be entitled to compensation for
any lbss sustatned by the lessee"in exercise of the
powers and privileges coaferred upon him by these
presents, o

9, TFor thé'purpose of stamp duty the antici-
Pated average dead rent from the demised land is

Rs., 495,00 per year,

o

——— . .
In WITNESS WHEREOF these presents have baen

STy
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exacuted in the manner hereunder appearing the day and

year first.above written.

Signed by "%@""'fﬁﬁﬁ Al ..
aq Uf‘aa ot
For and on behalfe 6f7the Gowernor of

Uttar Pradesh the Lessor

In the presence of(av“ofxrﬁ_
l' '.'.l.'."‘ﬂ'&‘WWOHVOIVOOOO

A yrfeuy,
"""""""'m‘ﬂ?“'f"‘12.""'
9. %, gfwaren, ¥ TS
2. ..é"\.)p.m'e'ﬁ’o 0.y o oopooo 00 0\;o
- LB, %
tv v e eefe e wr e g [) 'Pon;__u'o;v
%-AM da g'—onm'_ 158 |
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Signed by """!/QC)BVH;”
a“e’}g:g.t.ﬁqg'a'.g{.’......
verr oo BT gAIGwEy  the Lessee.

-

In the presencé of

\g Ul
trvvesaesor e ...“Qﬁidfﬂa‘a%!“a‘

WA aﬁatm o

® v o et De D e 0009 0@

{H(q T "REE
U Yo, AUAE:




2414

e . ETRATTT S . Bl g s L i

VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH,NEW DELHI
IN
ORIGINAL APPLICATION NO. 203/2021

Devidas khati L Petitioner (s)/Appeiiant (s)
Veraus
Union of Indai & Others i Respondent (s) /Detendant (s)
Iwe (& WJ‘W;B Hrerrnoalh o &a,u/u\,aa/\'%,
bona  AUaholes D

do hereby appoint and retain

VIJAY KUMAR SRIVASTAVA

A dx rr\nnfo
LaNay

Enrollment no. UP16916/2010

ML~ AT~ 191 A WT
\/uauxvcx AN L1 IX,y YWY UullUlllB

High Court, Allahabad

Mobile No. 8044959164

hevijay79@gamail.com
to act and appear for me/us in the above Petition/Suit/Appeal/Application/ Reference/Revision and on
my/our behalf to conduct and prosecute or defend the same and all proceedings that may be taken in
rcspecet of any application connccted with the samc or any decrce or order passed thercin, including

proceedings in taxation and applications for Review, to file and obtain return of documents, and to deposit

and receive money on my/our behalf in the said Suit/Appeal/Petition/ Application/Reference and in
applications of Revenue or Restoration and to represent me/us and to take all necessary steps on my
matter. I/We agree to ratify acts done by the aforesaid behalf in the above advocate in pursuance of this
authority.

I/'We appuint the said lawyer(s) with the above-meéntioned anthorifies after setting the fee and agree that
whatever shall be done by the said lawyer(s) in connection with the said proceedings shall be binding on
me/us.

. N (
Dated this the /O day of 6#7,(4 2024 j rhW kry?v"/ﬂl
Accepted Client

(VIJAYMR SRIVASTAVA) I

Advocate, High Court.Allahabad.
Counsel for Respondent
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